SCHEDULE-I
FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ARMAX HEALTH PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Armax Health Private Limited
(previously known as Bafna Health Care Pvt. Ltd)

2. Date of incorporation of corporate debtor 21/08/2007
3. Authority under which corporate debtor is | Registrar of Companies - Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | U85190MH2007PTC173326
Identification No. of corporate debtor
5. Address of the registered office and principal office | Regd Office Address: Unit No. 712, 7th Floor, World
(if any) of corporate debtor Trade Centre No.1, Cuffe Parade, Colaba, Mumbai,
Maharashtra, India, 400005
6. Insolvency commencement date in respect of | 21/06/2024- date of the Hon’ble NCLT order
corporate debtor 24/06/2024 - date of receipt of the order by IRP
7. Estimated date of closure of insolvency resolution | 18/12/2024 - being 180th day from Insolvency
process Commencement Date
8. Name and registration number of the insolvency | Mr. Rakesh Bothra
professional acting as interim resolution | Reg. No.: IBBI/IPA-001/IP-P-01758/2019-2020/12675
professional
9. Address and e-mail of the interim resolution | 119- A, 1st Floor, Vinay Bhavya Complex, 159, CS T
professional, as registered with the Board Road, Kalina, Santacruz East, Mumbai City,
Maharashtra - 400098
Email ID: ip.rakeshbothra@gmail.com
10. | Address and e-mail to be used for correspondence | Mr. Rakesh Bothra
with the interim resolution professional 119- A, 1st Floor, Vinay Bhavya Complex, 159, CS T
Road, Kalina, Santacruz East, Mumbai City,
Maharashtra - 400098
Email ID: cirparmax@gmail.com
11. | Last date for submission of claims 09/07/2024
12. | Classes of creditors, if any, under clause (b) of sub- | N.A. (as per information available)
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to act | N.A.
as Authorised Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms for submission of claims with | Form B — For Claim by Operational Creditors Except

proof

Workmen /Employee
Form C- For Claim by Financial Creditors

Form CA - For Claim by Financial Creditors in a Class
Form D — For Claims by A Workmen or an Employees

Form E — For Claims by Authorised Representative of
Workmen and Employees
Form F — For Claims by other Creditors

(a) Format of Forms and
(b) Details of authorized representatives are
available at:

https://ibbi.gov.infen/home/downloads
Physical Address: same as mentioned on point 10

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench in CP(IB)/1140/MB-1V/2023 has ordered

the commencement of a corporate insolvency resolution process of Armax Health Private Limited on 21/06/2024.

The creditors of Armax Health Private Limited, are hereby called upon to submit their claims with proof on or before

09/07/2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 26/06/2024
Place: Mumbai

Rakesh Bothra

Interim Resolution Professional
IBBI/IPA-001/IP-P-01758/2019-2020/12675
AFA valid upto 09/07/2024
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Kharghar Kopra Club has a
distinctidentity - R.N. Yadav

Kalyan :

The annual program of NM
Lions Club KhargharKopra was
concluded recently . In which
Lions ManishaJadhav accepted
her tenure as the new president
for 2024-2025 . Lions TR Ghodke
and Lions Arora worked hard to
make the program a success
.KhargharKopra Club has a
distinct identity The opinion that
R.N. Yadav expressed.Lions
Sanjeev Suryavanshi First Vice
District Governor , Lions Praveen
Sir Naik Second District Governor
, Lions Madhusudan Regional
Chairman, Lions RN YadavZonal

Chairman were present on the
platform as guests. Lions TR
Ghodke , Lions ShrutiNeema
concluded the program. Lions
Sanjay Godse , Lions Bhavna ,

Lions Nayan Kawle , Lions
Ganatra, Lions RP Pandey ,
Lions Namita Mishra etc graced
the program by attending as
guests.

Distribution of school supplies to Zilla
Parishad School Wakalwadi School

Kalyan:

Schooling for all-round
development of children Kiran
Shirasath, president of the
program asserted that the
program is being implemented
to distribute school materials to
the needy so that no child
should be separated from
education and social poverty
should not hinder the progress
of students.A program of
distribution of free school
supplies to needy students was
completed by the Coordinating
Foundation at Wakalwadi,
Tokawde Yethil Zilla Parishad
School in MurbadTaluka on
Sunday . While guiding the
students on this occasion,
Subhash Sambare, Senior

convinced the importance of
enjoyable education. Similarly,
advice was given on how to
acquire the simple art of
learning.At this time, the founder

AppaBhosle , Shankar Patil ,
MangeshTembe , Sachin Sawant
, PravinMalusare , Pramod Thule
, Suraj Desai , office bearers of
the organization , also Gram
Panchayat Sarpanch Madhuri
Shetye , Sarpanch Keshav Shid ,
Adivasis community. Activists
ChanduPardhi , School
Management Committee
President Mohan Songal ,
School Teacher Madhukar
Anbhule , local villagers were
present.A total of 36 students
this time School bags and
school materials were
distributed. Program coordinator
Adv. Done by Sunil Ubale. The
program concluded with the
National Anthem. On this
occasion, in order to increase

PUBLIC NO

Notice is hereby given to public at large that Mr. Sudhir Jagannath|
Jawale & Mrs. Minal Sudhir Jawale were the owners of Flat No. 503,
Type-C, in Building No. 10, known as “Mari Gold”, in the “Regency|
Estate Co-op. Housing Society Ltd”, constructed on land bearing OId|
S. No. 64 Pt, New S. No. 80/Pt, 81/1Pt, 82/Pt and others, Plot No. 81
& 82 at Village Asde Golvali, Tal. Kalyan & Dist. Thane

PUBLIC NOTICE

All the public is informed by this Public Notice that Shri. Shrinivas
Ramachandra Achyugatla, Residing at: B/1, Sri Ram Anugrah Tower,
Chinchpada Road, Katemanivali, Kalyan East 421306, Shri. Balaram
Ramachandra Achyugatla, Residing at: New Suyog Darshan Co Op. Hous-
ing Society Ltd., Room no. 4, Chinchpada Road, Katemnivali, Kalyan East
421306 and Deceased Ambubai Ramchandra Achyugatla, Residing at: B/1.
Shri Ram Anugrah Tower, Chinchpada Road, Katemanivali, Kalyan East
421306 pult.hd~cd The Schedule of Property (The Said Property) as per

referred to as the said flat). Mr. Sudhir Jagannath Jawale & Mrs. Minall
Sudhir Jawale purchased the said flat from Regency Investments vide|
registered Agreement for sale dated 14.05.2007 registered under]
document no. KLN-3/02759/2007), Mr. Sudhir Jagannath Jawale|
expired on 15.10.2020, leaving behind him 1) Smt. Minal Sudhi]
Jawale (Wife), 2) Mr. Jayesh Sudhir Jawale (Son), 3) Kamal Jagannath|
Jawale (Mother) as the only legal heirs as per the law governed by him|
at the time of death. Thereafter, 1) Smt. Minal Sudhir Jawale & 2) Mr.
Jayesh Sudhir Jawale with the confirmation of Smt. Kamal Jagannath|
Jawale agreed to sell their right title and interest in respect of the said|
flat in favour of 1) Mr. Deepak Govind Pawar & 2) Mrs. Aarti Deepak|
Pawar vide Agreement for sale dated 05.04.2023 registered under Sr.
[No. KLN-3/4939/2023. Thus Mr. Deepak Govind Pawar & Mrs. Aarti
Decpak Pawar became the owners of the said flat.

Any person having any claim, charge, rights, interest, in respect of
the said property by way of sale, transfer, exchange, charge, gift,|
release, court order/decree, trust, inheritance, possession, lease, lien or]
otherwise howsoever are hereby requested to make the same known in|
writing to the undersigned hereof within 10 days from the date of]
publication of this notice failing of which, the claims of such person/s|
if any, will be deemed to have been waived and / or abandoned for all|
inents and purposes and not binding on the owner.

Date : 25 June 2024.

Add: Office No. FC- 10, Ground floor A
Eternity Commercial Premises Co-op Soc. ~ Deepali N. Wavekar
Ltd., Teen Hath Naka, Thane West-400604. (Advocate)

Officer of Brinhamumbai
Municipal Corporation, said that
the taste of education should be
created in the students, so he

of Synergy Foundation Adv.
JanardhanTavere , Program
Organizer SuhasMohol , Santosh
Khetade , KunalShinde ,

the natural resource wealth,
every student advised to protect
the environment by giving the
message of planting trees.

To convey the information
of voter list to citizens

Political parties should appoint

central level representatives -
Collector Ashok Shingare

Thane:

All political parties should appoint
Polling Center Level Representative (BLA)
for the updation of voter lists, for new
voter registration and for the format and
final voter list information to reach the
citizens in view of upcoming elections .
Also , Collector and District Election
Decision Officer Ashok Shingare has
appealed that one can vote only if one's
name is in the voter list , this message
should be conveyed to all the citizens .
Election Commission of India has
announced Special Short Revision
Program (Second) of Electoral Roll based
on the qualification date 1.7.2024. To
inform about it today, a meeting of the
representatives of various political parties
in Thane district was held by Collector
Shri. Shingare presided over. On this
occasion, Upazila Election Decision Officer

ret JTehsildarf
and representatives of various polltlcal
parties were present.Mr. Giving
information about the special brief
revision program, Shingare said that it will
be of great help to the political party to
convey the information of the voter list to
the voters. Central Level Polling Officers
(BLOs) have been appomted by the

PUBLIC NOTICE
Under instructions and authorities from my client Mr. Ravi Laxmandas Kataria, R/at
Flat No.201, 2nd Floor, Kamal Kunj, constructed on Room/Plot Noss, 6, 7, 8 of
Barrack No.1017, Section:23, Near Dassera Maidan, Ulhasnagar-421003, Dist. Thane,
Ihereby inform the public at large that while travelling in Market Area, Ulhasnagar-4
01 09.06.2024 at about 14.00 hour, the following original documents of my client have
been lost/misplaced.

[1] Agreement of Sale dated: 09.08.2003 between Mahesh Navalmal Chandnani, and
Gurumukhdas Murlidhar Rohra, pertaining to Room/Plot Nos.5, 6, 7, § of Barrack
No.1017, Section, 23, Uhasnagar-3, Dist. Thane [2 Agreement of Sale dated
22.03.2002 between Radhakishan Vishindas Mirani and Mahesh Navalmal Chandnani.
[3] Agreement of Exchange dt: 17.04.2003 between Mahesh Navalmal Chandnani and
Naresh Parumal Parwani.

That in respect of the loss/missing of the above said original documents, my client has
also lodged missing complaint No.465/2024 on dated:19.06.2024 with Vitthalwadi
Police Station, Ulhasnagr-4, and necessary certificate to that effect has been issued to
my client by Vitthalwadi Police Station, Ulhasnagar-4 on 19.06.2024. By way of this
Public Notice, the public at large is hereby requested that if any person/s has/have
found the above said original documents of my client, so please hand over the same
either to my client or to me at the above given address, within the period of 7 days
from the date of the publication of this Public Notice and such person shall be given
the handsome award for the same.
Date:-25/06/2024

sa
Adv. Anil E. Jadhav
Riat:-Flat No.204, A-1, JP Symphony, Gaikwad Pada,
Ambernath (E)-421501, Mob. NO.7709769955

NOTICE
Notice is hereby given that Late Sachin Ramesh Mahadik,
Co-owner of Flat No.203, on 2nd Floor, Horizon Prime Co-
Operative Housing Society Ltd., Suvey No. 40/2,
Kasarvadavali, Thane-400615, explred on 19" November,
2017.Mrs. Shrutika Ramesh Mahadik, W/O Late Sachin
h Mahadik has approached the society to transfer the
in her name.
She has submitted transfer documents dated 7th May, 2024
in society office. The Society hereby invites claims or
objections from other heir/s or claimant/s or objector/s for
the transfer of the shares and interest of the deceased member
in the said flat within a period of 30 days from the publication
of this notice, with copies of proofs to support the claim/
objection. If no aims/objections are received within the period
prescribed above, the society shall be at the liberty to deal
with the shares and interest of the deceased member in the
manner they deem fit.
Date: 26-06-2024
Place: Thane

For & behalf of
Horizon Prime Co-op. Housing Soc. Ltd

Hon. Secretary

SECURITY INTEREST (ENFORCEMENT) RULES, 2002
[RULE 8(1)]
POSSESSION NOTICE
(For Immoveable Property)

Whereas,
The undersigned being the Authorized Officer of the Bombay
Mercantile Co-op. Bank Ltd., E.R. Road Branch, under the
Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under section 13(12) read with rule 9 of the Security Interest
(Enforcement) Rules, 2002 issued demand notice dated 16.03.2024
calling upon the borrower MsZehra Ali Namazi. Mr. Ali Agha
Namazi&MsHanniyeh Ali Namazito repay the amount mentioned in
the notice beingRs. 35,86,247.01 ( Rs. Thirty Five lacs Eighty Six
Thousand Two Hundred Forty Seven &paise one only.) plus future
interest, within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given
to the borrower, guarantors and the public in general that the
undersigned has taken SYMBOLIC POSSESSION of the property
described h below in exercise of py ferred on him under
section 13(4) of the said Act 2002 read with rule 9 of the said rule on this
25" June2024.
The borrower in particular and public in general is hereby cautioned
not to deal with the property and any dealings with the property will be

Kalyan Registered Agreement Deed (Deed. No. 6415/ 2014)
on Datcd 22.08.2014, The Schedule of Property - "Survey No. 51, Hissa no.
12, Plot no. 49 New Suyog Darshan Co-op. Housing Society Ltd. No. Gala
No. 5, Area 133 Sq. Ft. Constructed. Property No. D05009391200 situated
at Mauje Katemanivali, Taluka Kaalyan, District Thane within the limits of|
Kalyan Dombivli Municipal Corporation.” Deceased Ambubai
Ramachandra Achyugatla passed away at the per- manent residency On
Dated 16.03.2019. We are Mr. Shrinivas Ramachandra Achyugatla and Mr.
Balaram Ramchandra Achyugatla s legal heirs of the deceased.

However, if there is any kind of encumbrance, interest, mort- gage, pledge,
Gift, inheritance, possession, Kulvahivat, Deed, contract or any other kind
of right or interest, it should be reported to the following address with
documentary evidence within 15 days from the publication of the Public
Notice, Please note that if no one comes within the deadline then the said
property is undisputed and unencumbered and My client will take further
action. Noted.

Sd/-
(ADV. SIDDHARTH Y. SAPKALE)
ADD.: RAJGRUH, MR. Y.L.SAPKALE,
MARTHA SECTION 32, ULHASNAGAR 421004,
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The borrower's atiention is invited to provision of sub-section (8)
of section 13 of the Act, in respect of time available to redeem, the
secured assets.

Description of Immovable Property

Flat No 1102, 11" Floor, “C' Wing Atria Grande, Autade,
‘Handewadi Tal Haveli: Dist Pune 411005

Date :25.06.2024
Place :Dist Pune

(JAVID PATEL)
AUTHORISED OFFICER

Notice Is hereby given that the National Company Law Tribunal, Mumbal Bench in
CPUBY/1140/MB11/2023 has rdered the commencement of  corporate nsolvency
resolution process of Armax Heaith Private Limited on 21/06/2024.

with proof on or before 09/07/2024 1 the ot esowtion proiossional at the adarcss
mentioned againstentry N
The financial

their Wl other

Date: 26/06/2024
Place: Mumbal

Rakesh Bothra
Unteim Rosolution Profssional
12675 AF#

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN
This s to inform the General Public that following share cortificate of JSW STEEL
LIMITED having its Registered Office at JSW Centre, Bandra Kurla Complex, Bandra
(East), Mumbai-400051 registered in the name of the following Shareholderls have
been lost by them.

Election 1. The of Fol ’k:ﬂf:!e - » slihu“-:'i
form list will be published on 25th July SENEDCTEESTE & m [ T
2024. At that time, the representatives of SHEELABENEDICT | /SWOBD8950 | 2572891 | 2383723981 | 2393726160 | 2180

the political parties should coordinate
with the BLs to register new voters , check
whether the name of the voters is in the
list , if there is no name in the list or if
there is an amendment in it, the voters
should fill the application form. Also,
political parties should cooperate in
setting up of new polling stations in
housing societies and regularization of
existing polling stations.Updation of
electoral rolls is a continuous process.
Therefore, citizens can vote only if their
name is in the voting list. Voting cannot be
done if the election ID card is present and
the name is not in the list. Therefore,
citizens should check whether their name
is included in the draft voter list as soon
as it is published. If there is no name or if
there is any correction in it, the name
should be registered/corrected
immediately by applying , so that the
political parties should create awareness
among the voters , Shri. Shingare did this
time.

The Public are hereby cautioned against purchasing or dealing in any way with the
above roferred share certificates.

Any person who has any claim in respect of the said share certificatels shauld lodge
such claim with the Company or its Registrar and Transfer Agents Kiin technologies pvt.
itd Selenium Tower B, Plot No. 31-32, Gachibowli, Financial District, Nanakramguda,
Seri, Hyderabad-500032 TEL: 040-67161500 within 15 days of publication of this
notice after which no claim wil be entertained, and the Company shall proceed to issue
of Duplicate Share Certificatels.
Date: 25-06-2024

Place: Mumbai

BENEDICT ERNEST and SHEELA BENEDICT
Name of the Share holder

APOLLO TYRES LTD

NOTICE OF LOSS OF SHARE CERTIFICATES
Registered Office: Areekal Mansion, 3rd Floor, Nr. Manorama Junction,
pilly Nagar, Koch, 632036, Kerala (in

he Company
are stated to have been lost or misplaced and the registered rare i e

Notice is hereby given that the company will proceed to issue duplicate share
certificate(s) to the below mentioned person unless a valid objection i received by
the company within 07 days from the date of publication of this notice. No claims
will be entertained by the company with respect to the original share certificate(s)
subsequent tothe issue of duplicates thereof.

NO[SHAREHOLDER NAME|FOLIO _ [SHARES] DIST FROM]DISTTO
[Shivram Mahadik 000147591000 _| 154809061 454810060
[Shivram Mahadik ___|00017758|1500 | 456740101 |456741600]

‘Any person who has/have a claim in respect of the said certificate(s) should lodge

his/her/their_claim with all supporting documents with the company at its

Ifnovalid within 07 days from the

dz(e of publiction of thi notie, the company wil proceed to issue Leter of

fieu of duplicate person listed above and
person(:

Place. Mumb:

mbai Sd/-
Date: 26/06/2024 SHIVRAM RAMCHANDRA MAHADIK
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